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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, DELHI 

  (In O.A. No.  317 of 2023)  

 

In the matter of:  

Kapil Dev & anr.       ….   Applicants 

vs.  

State of Punjab & ors.      ..     Respondents 

  

Rejoinder against wrong date of imposition as well as very less EC 

assessed per day by PPCB on Municipal Corporation, Ludhiana.  

Hon’ble sir,  

Most respectfully showeth 

The Applicants humbly submit as under: 

It is most respectfully submitted that in compliance with the directions of this 

Hon’ble Tribunal, Respondent No. 7 (PPCB) has filed a short reply dated 

14.01.2026 assessing the Environmental Compensation (EC) proposed to be 

imposed upon MCL; however, the said assessment is vitiated by material 

irregularities, particularly with respect to the determination of the relevant 

period for computation as well as the per day (lumpsum Rs 1000/- per site 

irrespective of quantum of garbage dumped at site) for calculating the EC. The 

Applicants had raised specific objections to these aspects, and this Hon’ble 

Tribunal was pleased to grant liberty to the Applicants to file detailed 

objections; accordingly, in pursuance of the said liberty, the present objections 

are being respectfully submitted. 
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OBJECTIONS REGARDING RS 1000/- PER DAY FOR EVERY SITE 

1. That the impugned sites, namely (i) open area and under flyover near Lakkar 

Wala Pul (approximately 0.25 acres of garbage), (ii) open land behind 

Giaspura Flats (approximately 3–4 acres with an estimated depth of 5–8 feet), 

(iii) Gill Village Pond (approximately 1 acre), (iv) open plot at G.T. Road 

opposite Wholesale Vegetable Market (approximately one acre), (v) open plot 

at Model Town Extension (approximately 1 acre with average height of about 3 

feet), (vi) area along road near Bachan Singh Marg (approximately 0.5 acre 

with average depth of about 2 feet), and (vii) open plot at SBS Nagar and 

along railway lines (approximately 0.5 acre) and (ix) huge piles of garbage at 

Bajwa Nagar till Static Compactor became operational, clearly involve 

continuous dumping of garbage over vast areas and in substantial quantities 

on a daily basis; further, hundreds of tons of unprocessed legacy waste are 

lying at the old primary dump site at Hambran Road, for which no 

Environmental Compensation (EC) has ever been assessed earlier. However, 

without undertaking any scientific assessment of the actual volume of waste 

generated and dumped daily or the accumulated quantum at these sites, 

Respondent No. 7 (PPCB) has arbitrarily adopted a uniform and grossly 

inadequate figure of Rs. 1,000/- per day for all sites while calculating EC to be 

imposed upon MCL. It is respectfully submitted that such an approach is 

manifestly arbitrary and discriminatory, particularly when even a common 

citizen is subjected to a penalty of Rs. 500/- by MCL for dumping a single bag 

of garbage in a public place or water body, thereby reflecting undue 

leniency towards MCL by adopting just Rs 1000/- per day by PPCB is in 

clear violation of the principle of equality before law and the Applicants 
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humbly submit this Hon’ble Tribunal to issue directions to PPCB to re-

assess per day EC for all impugned sites. 

 

OBJECTIONS REGARDING DATE OF ASSESSMENT OF EC STARTING 

FROM 08-08-2023 

 

2. That Respondent No. 7 (PPCB) has arbitrarily assessed the Environmental 

Compensation (EC) w.e.f. 08.08.2023 on the basis of the Joint Committee 

report, despite the fact that PPCB itself was a member of the said Committee 

and the findings therein have already been discredited by the report of the 

learned Court Commissioner, Sh. Bhanwar Pal Jadon; it is most respectfully 

submitted that the issue pertains to continuous and long-standing dumping of 

garbage by MCL over several years, and despite repeated peaceful protests 

by various NGOs, including the Applicants, no remedial action was taken, 

compelling the Applicants to file the present Original Application on 23.04.2025 

along with photographic evidence and copies of complaints submitted to the 

Respondents. It is further submitted that the Google Earth historical/timelapse 

data clearly establishes that garbage has been lying dumped and repeatedly 

accumulated at multiple impugned locations for more than five years, and in 

support thereof, relevant screenshots from Google Earth Time-lapse (Historical 

image option for impugned locations along with corresponding Google location 

data and dates along with news published in newspapers pertaining to 

peaceful protest are annexed herewith as Annexure PX-Q, with a tabulated 

summary provided in Table-1 for the kind consideration of this Hon’ble 

Tribunal.  
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Table-1  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

3. That from the above-stated facts, it is evident that illegal dumping of garbage 

at the impugned major locations has been continuing for more than five years; 

therefore, it is respectfully submitted that for the purpose of fair and rational 

assessment of Environmental Compensation (EC), Respondent No. 7 (PPCB) 

S. 

No.  

Location Date as per Google Earth Time 

Lapse (Please Refer Annexure P-

Q) 

1 Gill Village Pond  11-10-2022 

2 Block-C, Model Town Extension  11-11-2021 

3 Budha Dariya near Gaushala 

Funeral Ground 

02-10-2018 

4 Focal Point Road opp. 

Vishwanath Mandir 

02-06-2021 

5 On Main G.T. Road opp. 

Wholesale vegetable market 

02-10-2018 

6 Saidan Chowk 

 

02-10-2018 

7 Near Budha Nallah, Bajwa Nagar 01-08-2021 

8 Shaheed Bhagat Singh Nagar, 

Pakhowal Road, Ludhiana 

11-11-2021 

9 Near Lakkar Wala Pul (Old 

Kacheri area) 

01-08-2021 

10 Garbage dumped on Bank of 

Budha Nallah near Bachan Singh 

Marg 

02-10-2018 

11 Giaspura EWS Flats  17-01-2019 (However, the garbage 

is lying dumped since last since 

more than one decade)  

12 Old Primary Site at Hambran 

Road  

Since last more than 10 years  

(Garbage is laying dumped and 

unprocessed) 
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be directed to consider an average/median date based on the most common 

occurrence period, i.e., between 02.10.2018 and 11.11.2021, which works out 

approximately to 22.10.2019, or such other date as this Hon’ble Tribunal may 

deem fit and proper in the facts and circumstances of the present case.  

 

4. That the condition of the illegal dumping sites remains unabated even as on 

date, and despite well-settled principles of environmental jurisprudence, 

including binding directions of the Hon’ble Supreme Court, this Hon’ble 

Tribunal, and the provisions of the Solid Waste Management Rules, 2016, the 

concerned officials of MCL have consistently shown disregard to the 

orders of this Hon’ble Tribunal, resulting in continuous and significant 

environmental degradation; thus, the Municipal Commissioner along with the 

Health Officers (in charge of Solid Waste Management in Ludhiana) are liable 

to be prosecuted under Section 28 of the NGT Act, 2010. It is further 

respectfully submitted that in the absence of any valid Consent to Establish 

and Consent to Operate for such dumping sites, the said officials have also 

committed violations under applicable environmental laws and are, therefore, 

liable to be proceeded against in accordance with law.  

 

5. That the District Magistrate Ludhiana is Chairman of Committee for 

Rejuvenation of Village Ponds and other Water-bodies coming under its 

jurisdiction. However, earlier District Magistrate cum Deputy Commissioner of 

Ludhiana gave false report before this Hon’ble Tribunal and now instead of 

rejuvenation of impugned Village Pond, the Pond is being illegally 

converted into park by dumping earth to fill the pond after burying huge 
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quantity of garbage beneath it. One Photographs Clicked on 30-01-2026 

depicting earth filling at Village Pond in order to convert it into park illegally & 

by going against well settled rule of law is produced herewith as Annexure 

PX-R.    

 
PRAYER:  

Since the condition of the impugned locations remains unchanged as on date 

and illegal dumping of garbage is continuing unabated, it is most respectfully 

submitted that, in light of the facts placed on record, this Hon’ble Tribunal may 

be pleased to direct Respondent No. 7 (PPCB) to revise the assessment of 

Environmental Compensation (EC) by adopting an appropriate date of 

commencement as well as a realistic per day quantum, and to compute the 

same up to 31.03.2026 and for future, it may be verified at sites from time to 

time. 

  

It is further most humbly prayed that this Hon’ble Tribunal may be pleased to 

issue directions to the District Magistrate (Deputy Commissioner), Ludhiana to 

immediately restrain the ongoing conversion of Gill Village Pond into a 

park, and to ensure its ecological restoration by removing the entire earth 

filling carried out till date, including excavation removal and scientific 

disposal of the garbage illegally buried beneath, so as to restore the pond 

to its original status and prevent further environmental degradation. 

 

It is further humbly prayed that this Hon’ble Tribunal may be pleased to issue 

appropriate directions to PPCB to initiate proceedings (under Environmental 
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laws including Water Act of 1974) against the Municipal Commissioner, 

Ludhiana, as well as the concerned Health Officers (in charge of Solid Waste 

Management), for permitting and continuing illegal dumping at unauthorized 

sites without obtaining requisite Consent to Establish and Consent to Operate, 

and for causing continuous environmental degradation in disregard of the 

orders passed by this Hon’ble Tribunal. 

 

 

 

Date: 30-03-2026                    Kapil Dev 

Place: Ludhiana      (Applicant No. 1)    
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ANNEXURE P-Q 

VILLAGE GILL POND – HISTORICAL IMAGE 12-10-2022 USING GOOGLE EARTH 

 

MODEL TOWN EXTENSION – HISTORICAL IMAGE DATED 11-11-2021 
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NEAR LAKKAR WALA PUL - GOOGLE EARTH HISTORICAL IMAGE DATED 01-08-2021 

 

BUDHA DARIYA NEAR FUNERAL GROUND– GOOGLE EARTH HISTORICAL IMAGE DATED 01-08-2021 
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GIASPURA FLATS: HISTORICAL IMAGE 17-01-2019 

 

 

FOCAL POINT – OPP. VISHAVKARMA MANDIR – HISTORICAL IMAGE DATED 02-06-2021 
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SHAHEED BHAGAT SINGH NAGAR – HISTORICAL IMAGE DATED 11-11-2021 

 

 

OPEN PLOT MAIN G.T. ROAD – OPP. WHOLESALE VEG. MARKET – HISTORICAL IMAGE 02-10-2018 
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ON BANKS OF BUDHA DARIYA NEAR BACHAN SINGH MARG – HISTORICAL IMAGE 02-10-2018 

 

       CHOWK SAIDAN - HISTORICAL IMAGE 02-10-2018 AVAILABLE AT GOOGLE EARTH 
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ON BANK OF BUDHA DARIYA NEAR FUNERAL GROUND  
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HINDUSTAN TIMES NEWS DATED 28-02-2022 GARBAGE DUMP SITE AT SBS NAGAR LUDHIANA 

                 

NEWS DATED 21-03-2022 PERTAINING TO PROTEST AT MODEL TOWN EXT. ILLEGAL DUMP SITE  
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NEWS DATED 18-04-2022 PERTAINING TO PEACEFUL PROTEST AGAINST ILLEGAL GARBAGE DUMPS 

AT G.T. ROAD, BAJWA NAGAR (KAMLA LOTIA COLLEGE) AND HAIBOWAL 

 

NEWS DATED 25-04-2022 PERTAINING TO PEACEFUL PROTEST (SELFIE WITH GARBAGE) AT SAIDAN 

CHOWK, LDH 
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ANNEXURE PX-R
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5
8

Er. Kapil Dev & anr.                                                       ..................Applicants 

Vs. 

State of Punjab & ors.                                                  . . ....       Respondents
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